
Misc. Crl. (Bail) case No. 567/2022 

         Mahesh Rai Vs State of Assam 

25-11-2022  

Petitioner filed hajira. 

Today was fixed for C/D. 

C/D received. Seen. 

Brief fact of the case as stated in the FIR is that 

on 02-05-2022 at about 2 am, while the informant 

was at his house, some unknown person has entered 

his shop by breaking the wall of his shop and stolen 

away one welding machine and a hand cutting 

machine.  

Perused the C/D and the C.R. Heard ld. APP 

and ld. counsel for the petitioner. 

On perusal of the C/D, it appears that the case 

was registered on 03-05-2022. Till date no accused 

was arrested. The stolen articles were already 

recovered. Considering the length of pendency of 

investigation, it appears that now there is no scope 

of hampering and tempering with the investigation 

and evidences after this long 7 months of the 

commission of offence. Rather, granting pre-arrest 

bail to the accused will serve the purpose in a better 

way, if he cooperates with the investigation.  Hence 

the petition u/s 438 of Cr.P.C is allowed. The 

accused/petitioner Sri Mahesh Rai granted pre-arrest  

 



Contd.. 
25-11-2022 

bail. In the event of arrest of the petitioner Sri 

Mahesh Rai, in connection  to  Tezpur  PS case 

No.560/2022, he shall be released on furnishing bail 

bond of Rs. 20,000/- with a local surety of like 

amount, to the satisfaction of the arresting authority; 

subject to the conditions that: 

a) The accused shall make him available before 

the I/O within 10 days from today and shall 

co-operate with the investigation; 

b) The accused shall not hamper and tamper 

with the investigation and the evidences; 

c) The accused shall not, directly or indirectly, 

make any inducement, threat or promise to 

any person acquainted with the facts of the 

case so as to dissuade him from disclosing 

such facts to the court or to any police 

officer.  

d) The accused shall not abscond. 

Send back the C/D along with a copy of this 

order. 

Misc. (Crl) case is disposed of accordingly.   

 

 


